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ESREISE
(Trores fawm)
(FeETr ST ST ST)
(FTHITET The)

T
T faeett, 29 wder, 2022

T3, 2026(37).—sTateh, el g1 d2er0r ofiT aendt Tfatater Hamr sitef=aw, 1974(1974 1
52) FT gmT 3 T IT gT (1) F qEad AT T & ATIFT ITeq HIFT qAi=ra, AT TR FIET 37 I9-
1T 3 T ST amRer 7.7 1-12001/02/2022- FrRTrET fRA7F 01.02.2022 # 72 fr¥er R wm o
st forsii, fameft 10/T, U-8, ST W, ST THUHUS AR, A AT A%, 7% fReel-110074 Fr
frmaa § foram o sfie T F=ia 9, 92 feeeht & w@r Smu arfr afasy # 32 arer i aewd #,
AT T TERLT T TETAT o ST TR 6 AT T TREGH e T [T AT 7@ & T ST 95
2. STETh Fvg TEATE o T Tg TT9aT FT % FI07 8 T TATG AT q0ET g AT (9 &l fare
TU g Tl SATQLT T T 7 AT ST Foh
3. A, A, IFT ATATIR FT g7 7 AT IT-GT (1) F G (F) FIT Taeq ATFaAT H7 TI0 Fd g0,
Feg TLHTY, TAIGIT JATHT AT ol 3o It § o6 Tamsy To0a § 26 el & Y19 6 g 9 7
3T % sfax ag o o, fReelt % a1 Saad gl

[, Fi<1-12001/02/2022 — FTHTE]

2981 GI/2022 )
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MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL ECONOMIC INTELLIGENCE BUREAU)
(COFEPOSA WING)
ORDER
New Delhi, the 29th April, 2022

S.0. 2026(E).—Whereas the Joint Secretary to the Government of India, specially empowered
under sub-section (1) of Section 3 of the Conservation of Foreign Exchange and Prevention of Smuggling
Activities Act, 1974 (52 of 1974) issued Order No. PD-12001/02/2022-COFEPOSA dated 01.02.2022
under the said sub-section directing that Jongeun Jeong, R/o 10/A, A-8, Boga Farm, Asola SSN Marg,
Main Chhatarpur Road, New Delhi-110074 be detained and kept in Tihar Central Jail, New Delhi with a
view to prevent him from smuggling of goods, abetting the smuggling of goods and engaging in
transporting or concealing or keeping smuggled goods in future.

2. Whereas the Central Government has reasons to believe that the aforesaid person has absconded or
has been concealing himself so that the Order cannot be executed.
3. Now, therefore, in exercise of the powers conferred by clause (b) of sub-section (1) of Section 7 of

the said Act, the Central Government hereby directs the aforesaid person to appear before the
Commissioner of Police, Delhi within 7 days of the publication of this Order in the Official Gazette.

[No. PD-12001/02/2022-COFEPOSA]
RAVI PRATAP SINGH, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi- 110064
and Published by the Controller of Publications, Delhi-110054. MANOJ KUMARS




		2022-04-29T22:25:05+0530
	MANOJ KUMAR VERMA




